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Setting up of Cement plants in Orissa

5929. SHRI NITYANANDA 
MISRA:

SHRI DAULAT SINHJI 
JA D E J A :

Will the Minister of INDUSTRY be 
pleased to state whether any new ce-

Namc of the party

Central Police Forces Called to Quel 
Disturbances and Firings made

ment plants are proposed to be set 
up in Orissa?

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI CHARANJIT CHANANA): 
Letters of Intent as detailed below 
have been issued for setting up new 
cement plants:—

Location

Clinkering Grinding Plant 
plant at Chil- at Rourkela 
hati District District 
Bilaspur in Sundergarh
M.P. in Orissa.

Kutra Kiring- 
sera in Distt.
Sundergarh 
in Orissa.

Disposal of Military Gold Shortage 
Plant

Steel Authority of India Ltd. .

Industrial Development Corporation of Orissa Ltd. .

5930. PROF. P. J. KURIE'N: Will
THE MINISTER OF HOME AFFAIRS 
be pleased to state;

(a) the number of times and places 
where the Central Police Forces were 
called for aid to State Governments 
in quelling disturbances this year;

(b) the number of times they op-
ened fire and the casualties, resulting 
from their actions; and

(c) the number of casualties suff-
ered by the Police forces?

T.HE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWANA): (a) 
BSF and CRPF were called in aid of 
State Governments for maintenance 
of law and order 29 times at 17 places 
during 1981

(b) and (c). The CRPF/BSF units 
engaged in internal security duties 
resorted to firing seven limes this year 
so far in which two civilians were 
killed and one was injured. Three 
force personnel were killed and five 
were injured.

5931. SHRI NIREN GHOSH:
SHRI M. V. CHANDRA- 

SHEKARA MURTHY-

Will the Minister of DEFENCE be 
pleased to state:

(a) whether C.B.I. is keeping a 
watch on four top defence officers and 
two railway officials for disposing of 
a military cold storage plant

(b) whether the plant was built 
on a railway land at Wadi Bunder, 
Bombay;

(c) whether the plant was sold at 
a throw away price of Rs. 1.68 lalths;

(d) if so, to whom it was sold;

(e) whether 9,000 square meter 
land is in military possession since 
1944; and

(f) whether the culprits have been 
apprehended?

THE MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE (SHRI 
SHIVRAJ V. PATIL): (a) to (f) .
A statement is attached.
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Statement of disposal of a Military 
Cold Storage Plant

In September 1944, the Ministry of 
Railways had rented out land mea-
suring 10,157 sq. yds. to the Ministry 
of Defence on which the latter had 
created certain assets, including a 
Cold Storage Depot. On the closing 
down of the Depot on 9th March, 
1978, the land and the defence as-
sets constructed thereon became sur-
plus. The Ministry of Railways had 
been pressing for the return of their 
land. It was, therefore, decided to 
release the land to the Ministry of 
Railways together with the defence 
assets. The Ministry of Railways, 
however, pointed out that they were 
not interested in taking over the 
defence assets. Meanwhile, the Rail-
ways also licensed their land in fa-
vour of M /s Kirit Enterprises, Bom-
bay in 1979.

2. Reading that the Railways were 
not interested in taking over the as-
sets and that if the assets were to be 
disposed of by auction for demolition 
and site clearance, this process would 
itself have taken several months for 
which the Ministry of Defence will 
have paid license fees to the Railways 
which had been enhanced from 1-4- 
1£77, it was decided, in consultation 
with Ministry of Finance, to transfer 
the assets to M/s Kirit Enterprise?, 
Bombay, at a transfer value of Rs, 
1,67,054/-.

3. The Central Bureau of Investi-
gation have registered preliminary 
enquiries against four officers of the 
Dsfence Department and two offi-
cers of the Railways on grounds of 
alleged irregularities in the sale of 
the assets to M/s Kirit Enterprises, 
Bombay. The investigation are still in 
progress.

Identification of Foreign Nationals in 
Assam Census

5932. SHRI RAJESH KUMAR 
SINGH;

SHRI RAM VILAS PASWAN:

Wili the Minister of HOME AF-
FAIRS pleased to state:

(a) whether Government have seen
the press reports in the ‘Indian Ex-
press’ dated the l&th January, 1981 
wherein it has been stated by the
Census Commissioner/Registrar, Gen-
eral of India that no identification of 
foreign nationals will be carried out 
in Assam during 1981 Census; and

(b) if so, the reasons therefor; pjid

(c) the reaction of Government 
thereto?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) Yes, Sir.

(b) and (c). The question of ‘natio-
nality’ was neither canvassed in 
lt'81 Census nor in 1971 Census. Besi-
des detection of fuieigners is a continu-
ing process and is not linked with Cen-
sus.

Adivasis in Kozhiinuttakkiiynm

5033. SHRI V. S. VIJAYARA- 
GHAVAN: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether Government are aware 
that the Adivasis in Kozliimuttakka- 
yam of Palghat, Kerala are slowly 
becoming extinct due to lack of care 
by Government agencies;

(b) whether it is also a fact that
the benefits of the Advasi Welfare 
fund have not been made available , 
lo them so far; and 1

(c) if so, the reasons therefor and 
the steps proposed to be taken to 
help them and save them from total 
extinction.

THE MINISTER OF STATE In  
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
W ANA): (a) to (c). A report is
awaited from the Government of 
Kerala and a statement will be laid I 
on the Table of the House on receipt 
of the report.




